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1HE MINISTIR OF STATE IN 
THL MINIS'! RY OF FINANCE 
(SHRI SATISH ACRAWAL) : (a) and
(b). Streamlining of the Depatment t f 
Customs and Central Excise is a conti- 
miing process. Various steps have tern 
taken in this regard in the recent past and 
more, are underv ay. A comprehensive 
Central Excise Bill to replace the existing 
Central Excises and Salt Act, 1944, » n 
the process of being drafted. The L-ti- 
mates Committee of the Parliament is 
also expected to look into seme important 
aspects of the functioning of the Depart
ment and make recommendations which 
could be taken into consideration while 
drafting the Bill ,
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James Raj Committee Report on
Public Sector Banka

950. SHRI P. K. KODIYAN :
SHRT BALASAHEB VIKHE. 
PATIL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the James Raj Committee 
on the Public Sector Banks has submitted' 
an Interim Report to the Government;

(b) if so, what are the recommend** 
tions thereof;

(c) Government's decision thereon; 
and

(d) what benefits will be borrowers get 
in the light of the recommitdadons off 
the said Committee ?




